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#. Wh W 3-30-2020-1-a-( 60). aie, U8r I I ae TATA ST ren F foe TeageM Ae aiferPraH, 2002 (2002 
wl wh. 20), Hatta fama ae sfefta, 1956 (1956 IH. 74), Wee ware aa A ore & wae we ae afarran, 

1976 (1976 & mF. 52), (frefaa), aeayes faenfaa, FANS, sre wd fast we ofefram, 2011 (2011 HI. 11), 

(Priva), & siete ta aad aie var a artic wiser, & ana dfaa f ae st neayes de afufram, 2002 

(2002 I Fh. 20) Hl URI 46 Hl Ta (8) & GS (H) H Wau & arya a ad qqa-cdhy A Prafda set fad 7a 

a 31 ard, 2021 a frafta fen or é, sicia wife & are vari & arage asada A falda sei fra 
a aad %, ta ante & freien & fae aaa at gfe @ articia siren a gam ee sqeve 4, Cal arte & Frere 
al edie seri art sae Fs. 

ata, qeque Fe afar, 2002 (2002 Hw. 20) Fl INI 46 Bl STINT (9) BMI ved waa a wary Hed 
BG Ta WER WER, sad afer & sinia tet vers atte ot a at aaa-dhn 4 fafa vet at wet F ar 31 
ard, 2021 an fatda fren sen 2, % fads at eraser 31 art, 2022 aH ser ort 8. 

Fee & UST & A S AM SASITA, 
; TeleRt BI, Stara. 

ara, fetter 28 Fada 2020 

3. Wh U 3-30-2020-1-W.— ane & Glas & sede 348 h US (3) & ae Fee awa al aia 

HA WH U 3-30-2020-1-Tha-(60), feat 28 faarae, 2020 a sits siete Teac & wife A UragKT weTTT 
far ara 2. 

neater 3 coal 3 aM a wen STREET, 

Tet A, sTaraa. 
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Bhopal, the 28th September 2020 

No. F A 3-30-2020-1-V-(60).—-Whereas, the State Government is satisfied that all such appeals under the 

Madhya Pradesh VAT Act, 2002 (No. 20 of 2002), the Central Slales Tax Act, 1956 (No. 74 of 1956), the Madhya 

Pradesh Sthaniya Kshetra Me Mal Ke Pravesh Par Kar Adhiniyam, 1976 (No. 52 of 1976) (repealed), the Madhya 

Pradesh Vilasita, Manoranjan, Amod Evam Vigyapan Kar Adhiniyam, 2011 (No. 11 of 2011) (repealed) which are 

pending before Appellate Authorities and which have either not been disposed of within the time limit or have to be 

disposed of by the end of 31st March, 2021 as per the provisions of clause (a) of sub-section (8) of Secction 46 of 

the Madhya Pradesh VAT Act, 2002 (No. 20 of 2002), can not be disposed of within the time limit, despite all possible 

efforts being made by the Appellate Authorities and that in order to enable the Appelleate Authorities to dispose of 

such appeals, it is necessary in the interest of justice that the time limit for the disposal of such appeals should be 

extended. 

. Now, therefore, in exercise of the powers conferred by sub-section (9) of Section 46 of the Madhya Pradesh VAT 

Act, 2002 (No. 20 of 2002), the State Government, hereby, extends time limit up to 31st March, 2022 for disposal of 

every such appeal under the said Acts, which have not been either disposed of within the time limit or have to be 

disposed of by 31st March, 2021. 

By order and in the name of the Governor of Madhya Pradesh, 
RATNAKAR JHA, Dy. Secy. 
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